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In pursuance of clause (3) of article 348 of the Constitution of India, the following
translation in English of the Maharashtra Regional and Town Planning (Second Amendment)

Act, 2009 (Mah. Act No. XVI of 2009), is hereby published under the authority of the
Governor.

By order and in the name of the Govermnor of Maharashtra,

H. B. PATEL,
Secretary to Government,
Law and Judiciary Department.

MAHARASHTRA ACT No. XVI OF 2009.

{First published, after having recewed the assent of the Governor, in
the “Maharashira Government Gazelte”, on the 25th June 2008).

An Act further to amend the Maharashtra Regional and
Town Planning Act, 1966.

WHEREAS it is expedient further to amend the Maharashtra Regional
Mah. and Town Planning Act, 1966, for the purposes hereinafter appearing;

%‘ég it is hereby enacted in the Sixtieth Year of the Republic of India as

follows :—

1. (1) This Act may be called the Maharashtra Regional and Town Short title
Planning (Second Amendment} Act, 2009. ?;’glmence_

ment.
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(2) It shall come into force on such date as the State Government
may, by notification in the Official Gazette, appoint.

;‘_‘-f"“—l? dment 2 Section 127 of the Maharashtra Regional and Town Planning Act, Mah.
© "’m;?nMﬁl_ 1966, shall be re-numbered as sub-section (1) thereof ;and,— %‘ég

XXXVIT of

966 {a) in sub-section (1) as so re-numbered, for the portion beginning

with the words “ or if proceedings for the acquisition of such land ”
and ending with the words * if within six months ”, the following
shall be substituted, namely : —

“ or, if a declaration under sub-section (2) or (4) of section 126 is not
published in the Official Gazette within such period, the owner or any -
person interested in the land may serve natice, alongwith the
documents showing his title or interest in the said land, on the
Planning Authority, the Development Authority or, as the case may
be, the Appropriate Authority to that effect ; and if within twelve
months”;

(&) after sub-section (1) as so re-numbered, the following sub-section
shall be added, namely :—

“{2) On lapsing of reservation, allocation or designation of any
land under sub-section (1), the Government shall notify the same,
by an order published in the Official Gazette. ”.
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